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(iii) It must be registered under 
Indian Trade Unions Act;

) (iv) Its membership should not 
be less than 15 per cent of the total 
number of non-gazetted staff em­
ployed on the Railway concerned;

(v) It should not be sectional. 
Unions composed either of one cate­
gory or a limited category of work­
ers should not be recognised; and

(vi) It should not be, in the 
opinion of the Railway Administra­
tion, likely to engage itself in subver­
sive activities.

(c) Several bodies of railwaymen 
have applied for recognition. 3D

(d) At present, the two Federations 
at the All India level-namely the 
All India Railwaymen’s Federation 
and the National Federation of Indian 
Railwaymen have been given nego­
tiating facilities and their affiliated 
unions on Zonal Railways have been 
given recognition.

However, following the tripartite 
Labour Conference held in May 1977, 
a Tripartite Committee was set up 
by the Labour Ministry to make re­
commendations, inter-alia, regarding 
norms for recognition of unions. On 
the basis of their report, a new Indus­
trial Relations Bill has been drafted 
and is before the House. Pending a 
final decision on the general policy to 
be observed, no new union is being 
recognised by the Railways.

Luggage Portws 0f &ew Delhi

4028. SHRI RAMDEO SINGH: Will 
the Minister of RAILWAYS be plea­
sed to state:

* (a) whether it is a fact that in the 
year 1977 some Luggage Porters of 
New Delhi were awarded punishment 
of WIT 2 years for failures to return 
to duty  ̂in time and holding uncalled 
for threats to the Luggage Supervisor, 
by the Station Superintendent New 
Oelhi; v'

(b) whether their punishments 
were cancelled on technical grounds 
of non-supply of documents;

(c) whether orders have been 
issued for supply of documents and 
issue of fresh charge sheets; and

(d) if so, when and result thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN): (a) to (d). Yes.
One Shri Ram Kishan, Luggage Por­
ter, Delhi was awarded, in 1977, 
punishment of withholding of incre­
ment for a period of 2 years for the 
charge of giving threats to the Lug­
gage Supervisor when he asked him 
to explain the reasons for coming late 
on duty on 18.8.1976. This punishment 
was subsequently cancelled in view 
of procedural flaw and Station Super­
intendent, New Delhi was instructed 
to initiate disciplinary proceedings 
de novo. The Station Superintendent, 
New Delhi has, however, recommend­
ed that the disciplinary case against 
Shri Ram Kishan may be closed as 
the said employee has been giving 
satisfactory performance without any 
public complaint. This recommenda­
tion has been accepted by the compe­
tent authority.

Selection Post of Section Officers 
(Accounts)

4029. SHRI SOMJEBHAI DAMOR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) how many vacancies of Sche­
duled Castes/Scheduled Tribes pres­
cribed quota in the selection post of 
Section Officer (Accounts) Inspector 
of Stores Accounts, Inspector of Station 
Accounts in the Accounts Depart­
ment of Western Railway remained 
unfilled for the last three years; and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
SHEO NARAIN):
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(a) Year ending Scction Officer Inspector of Stores Inspector o f Station
(Accounts) Accounts Accounts

SC ST SC ST SC ST

3 1-3-76 9 3

1 3>-3-77 13 5
Period y
ending J 30-11-78 16 4

(b) According to extant rules qua­
lification in Appendix 3 IREM Exami­
nation is a precondition for promo­
tion to the above posts. As adequate 
number of qualified candidates were 
not available on Western Railway, the 
vacancies could not be filled up.

3TRT
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3 •• 5 2
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M/S. R. D. Enterprises Indane Gas> 

Delhi

4031. SHRI MANORANJAN BHAK- 
TA: WiU the Minister of PETRO­
LEUM, CHEMICALS AND FERTILI­
ZERS be pleased to state:

(a) whether complaints have been 
received against M/s. R. D. Enter­
prises Indane Gas distributors in 
South Delhi for irregular supply of 
gas cylinders to consumers;

(b) whether this agency is charged 
with supply of gas cylinders with 
broken seals and also for the sale of 
cylinders to un-registered consumers 
in the black-market; and

-xc) if so, details whether any in­
vestigation has been made and action 
taken against this agency if so, facts?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI­
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). The requisite informa­
tion is being collected and will be 
laid on the Table of the Sabha.

Oil in West Bengal
4032. SHRI DINEN BH ATTACH A R- 

YA: Will the Minister of PETRO­
LEUM, CHEMICALS AND FERTI­
LIZERS be pleased to state:

mi.
f (a) whether he is aware that it has 
been repeatedly contended by Indian, 
Soviet and American oil experts thaft




